719122, 2:44 PM

Seventeenth Loksabha

=

Title: Demand to provide amenities/facilities and one rank one pension
to persons of the paramillitary forces.

SHRI ADHIR RANJAN CHOWDHURY : Sir, India has more than
15,000 km. of land area, and more than 7,000 km. of coastal line. From
Kashmir Valley to Rajasthan desert, from insurgent-infested North-
Eastern region to naxal-infested areas, everywhere para-military forces
are visible. But now-a-days the ex-para-military personnel are suffering

from a sense of deprivation as they are not getting their legitimate due.

Their demand is very simple. According to the Central Civil
Service Rules, the working hours is defined as eight hours. But the
personnel of the para-military forces are working for more than 16 to 20
hours. However, they are being treated as officials under Civil Service
Rules. They are demanding now that some sort of rule should be framed,
like the para-military service rules instead of administering them under
Central Civil Service Rules, at least with regard to their retirement age.
Now, they are demanding that, like the defence personnel they should

also be given the benefit of One Rank One Pension scheme.

Old Pension System instead of New Pension Scheme should be
given to those ex-paramilitary forces because they are also sacrificing
their lives for the sake of our country, for the welfare of our country in
order to make our country secured. So, they should not be deprived of
having their legitimate dues. Sir, they are demanding for implementation
of ex-serviceman status to paramilitary CAPF vide MHA(R&W) Dte
UO No. 27011/100/2012-R&W.
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Sir, in the year 2016, the Central Government was reported to

have assured the ex-paramilitary forces that the facilities and amenities
that are given to the defence personnel will be provided to them. So,
they were under the impression that the Central Government will do
something for those people in order to face the severe financial stress

and strain in the retirement age.

So, those ex-paramilitary forces should be conferred martyr status
along with Rs.1 crore ex-gratia grant, employment and rehabilitation to
martyred family. These are the issues for which I would like to draw the
attention of this Government. 50 per cent GST rebate on Central Police
canteen should be provided to them.

AT A& sit g sere, st gfr gere go, s st swomiy ok
FAGY I T B At 3R TG e GRI IS T [5G & 1Y TG B DI AN TaH $i oiicll &
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13.02 hrs

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

14.03 hrs

The Lok Sabha reassembled after lunch at

Three Minutes past Fourteen of the Clock.
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(Hon. Speaker in the Chair)

AT 3 : AFEAIT &0, 999 377 & 3 ATl DI JHT
Ued UR 4T ST | 59 el &1 [Agd 377 & e Al I 319
oM BT AR & T B IR S IR YT Ued R @ P T35 ©, 9
20 fiFe & 3ieR ATHA &1 UTS AfddiTd U I IH Ued IR A ¢ |
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ure RUig I9a & YiaR 94T Ued IR Ut 81T 3R Y &1 ST
HET ST |
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